SUPREME COURT OF INDIA
Sheela Goyal
Vs.
Advisor to the Administrator
C.A.N0.10199 of 2017
(Kurian Joseph and R.Banumathi,JJ.,)
04.08.2017
JUDGMENT

Kurian Joseph, J.,
SLP(Civil)No0.34620 of 2016
1. Leave granted.
2. The appellants approached this Court, aggrieved by the cancellation of the allotment of a
booth on the ground that the appellants had violated the conditions of allotment. When the
matter came up before this Court on 05.12.2016, this Court passed the following order :-

"Learned counsel appearing for the petitioners submits that Shri Mohan, who was

running the boutique by the name Diana Boutique was an employee of the husband of

Petitioner No.1. The husband of petitioner No.1 died in the year 2010 and thereafter

the petitioner No.1 has been running the tailoring shop and that the Diana Boutique is

the concern of the petitioner No.1 herself. In view of the above submissions, issue

notice, returnable on 30.1.2017. The petitioners shall produce the licence to conduct

the shop on the next date of hearing. Liberty is granted to file additional documents, if

any. There shall be stay of dispossession, until further orders."
3. Thereafter, the counter affidavit and the rejoinder affidavit have been filed.
4. Having heard the learned counsel on both sides, we are of the view that Appellant No. 1
should be granted an opportunity for making a fresh representation, undertaking that she
herself will be continuing the booth and will not sub-let it to anybody. Such representation be

filed within two weeks from today.

5. Subject to the representation thus being filed before the Administrator, the same shall be
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considered by the Administrator after affording an opportunity of hearing to Appellant No. 1,
who shall herself appear before the Administrator and satisfy him that the booth will be run
by herself and that will not be sub-let.

6. Till the Administrator passes orders on the representation, as above, the status quo
obtaining as on today with regard to possession will be continued.

7. With the above observations and directions, this appeal is disposed of.

8. No costs.
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